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C l l N T R A I ^ D M I N I S T R A T l V E  T R I B U N A L
^  MALPUR BENCH, MBALPtm V , *

'  Cakvs Building, i  5, qivil Lines, Pbst bag N^.6, 482 QOi ^

. Dated. f f . i . V . J . J

Ajiplicanl (s)

VERSUS

U 'c r t .
. <::X-

. ... Respondent (s)

'. ■ A copy of the ORDER dated. . ........   passed by the Hon'bie
• .Tribiinal in the above mentioned case is fomarded herewith for necessary action.

V

.To.
11.5.2004

N o n e  i s  p r e s e n t  o n  b e h a l f  o r  t h e  j

r e s p o n d e n t s  * j

The a p p l i c a n t ,  » h o  Is p r e s e n t  In t h e  ,

court h.,s m oved  HA Ho. 610/04 s e e k i n g
p e r m i s s i o n  to v,ithdra% < t h e  OA No. 849/02 file
by h im . in t h i s  case pleadings are ccmplete. 
H o w e v e r , this case has n o t  been listed for 
h e a r i n g .  S i n c e ,  t h e  a p p l i c a n t  has m o v ed  m  No. 
610/04 for w it h d r a w l  of t h i s  OA, we have 

i called t h i s  c a s e  and  c o n s i d e r e d  t h e  r e q u e s t  

'of t h e  a p - l i o a n t  s e e k i n g  p e r m is f s io n  t o  
w ith d r a w  t h e  OA. P e r m i s s i o n  t o  dithdraw t h e  

g r a n t e d .  The OA is d i s m i s s e d  

t h d r a v m .  No c o n t s .

l a d . a n  M o l i a n )  ■
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